I THTIAAT PRESS RELEASE

.’
RESERVE BANK OF INDIA
FaETEe . www.rbi.org.in/hindi TR O, 6 i, UL T, Wi, Ha5-400001
Website : www.rbi.org.in Department of Communication, Central Office, S.B.S.Marg, Fort, Mumbai-400001
Z-7<f/email : helpdoc@rbi.org.in FI/Phone: 022- 22660502

December 29, 2021

Clarification on Acquisition/Transfer of Immovable Property
in India by Overseas Citizen of India (OCls)

A large number of queries have been received at various Offices of the Reserve
Bank, based on newspaper reports on a Supreme Court Judgement, on whether prior
approval of RBI is required for acquisition/transfer of immovable property in India by
as Overseas Citizen of India OCls.

It is hereby clarified that the concerned Supreme Court Judgement dated
February 26, 2021 in Civil Appeal 9546 of 2010 was related to provisions of FERA,
1973, which has been repealed under Section 49 of FEMA, 1999. At present,
NRIs/OCls are governed by provisions of FEMA 1999 and do not require prior
approval of RBI for acquisition and transfer of immovable property in India, other than
agricultural land/ farm house/ plantation property, as per the terms and conditions laid
down in Chapter IX of the Foreign Exchange Management (Non-debt Instruments)
Rules, 2019, dated October 17, 2019 (as amended from time to time), issued under
Section 46 of FEMA 1999.

(Yogesh Dayal)
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